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wants to have the servant quarters vacated.
Further, the J&K Government proposes
to demolish these quarters with a view to
putting up new structure in their place.

YREcALL oF MRrs. LeeLA MENON FROM
TEHRAN

947. SHRI NIREN GHOSH :

DR. K. MATHEW KURIAN :
SHRI G. GOPINATHAN NAIR:
SHRI SASANKASEKHAR
SANYAL:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND META-
LS be pleased to state :

(a) whether it is a fact that the Indian
Ambassador in Tehran had requested the
Ministry of External Affairs many
times to recall Mrs. Leela Menon, Resi-
dent Representative of the Hydro Carbon
(P) Ltd. from
there is affecting India‘s honour
prestige in other countries ; and

(b) if so, the steps taken by the Govern-
menti of India in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
The Ambassador recommended in the last
week of April that Mrs. Leela Menon
be ‘recalled.

(b) On 2nd May, Government desired
the Hydrocarbons India (P) Ltd. to recall
Mrs. Menon immediately.

and

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

ABNORMAL DELAY IN GRANT OF INTERIM
RELIEF

SHRI CHITTA BASU (West Bengal)
I bag to call the attention of the Minister
of Financs to the unrest among the
Central Government employess due to
abnormal delay 1n the grant of interim
t1:elief and the situation arising there-
rom. !

THE MINISTER OF REVENUE AND
EXPINDITURE IN THE MINISTRY
OF FINANCE (SHRI VIDYA CHARAN
SHUKLA) : Sir, the question of the

tTransferred from the 13th August, 1970.
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grant of interim relief to Central Govern-
ment employees has been specifically
referred to the Third Pay Commission in
the following terms :—
‘In case the need for consideration of
relief of an interm character arises during
the course of deliberations of the
Commission, the Commission may con-
sider the demand for relief of an interim
character and send reports there on. In
the event of the Commission recommend-
1ng any interim relief, te date from which
this relief should take effect will be
indicated by Commission.’

-

The Commission has been asked to
make its recommendations as soon as
parcticable.

L -

»

The third Pay Commission whose
composition and terms  of reference
were announced on 23rd April, 1970,
held 1ts first meeting on the 19th May,
1970 and issued a public notice on 20th
May, 1970, inviting the Unions and Asso-
ciations of all Central Government em-
ployees and other organisations and indi-
viduals who may be interested to send
memoranda on the various items
referred to the Commission, so as to reach
the Commission by the 24th June, 1970.
Subsequently pursuant to certain modi-
fications made by Government on the 4th
June, 1970, as per the requests made by
employees’ associations in the terms of
reference  of the Pay Commission, the
Commission issued a further public notice on
the 6th June 1970, inviting the Associations
and Unions etc., to submit memoranda
with reference to the amended terms by the
10th July, 1970. The memoranda rela-
ting to the relief of an interim  character
were required to be submitted in advance
of the above date. Again in response
to representations received from several
Unions/Associations, the Commission
extended the last date for receipt of memo-
randa on ‘interim relief’ upto the
25th  July, 1970.

]
w

Quite a large number of memoranda
have been received by the Commission
and these are being examined by that
body. The commission has also invited
the representatives of the Unions/Associa-
tions for a discussion on this subject to-
wards the end of August, 1970.

In the circumstances, Honble Members
will, I hope, agree that the question of
grant of interim relief is receiving the
utmost urgent attention of the Commi-
ssion.
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SHRI CHITTA BASU : Now the Central
Government et iployees have been denied

the right of ha ing a need-based minimum .
wage. They hwe been deprived of cent. .
rise of
have also -

per cent. neturalisation 1in the
cost of liviny index. They
been deprived « f the wage packet on par
with the wage packets of other mdustrial
concerns either Hf the public sector or of the
private sector. In view of this, will the
Minister assure tlhis House that he would
urge upon th: third Pay Commission
to announce ther report on the question
of mterim relic on an ad hoc basis so that
immediate reln £ can be afforded to the
Central  Govel iment employees? In  this
connection, St for the mformation of the
House | want 5 quote cetrain figures.

MR. CHAII'MAN
clarifications.

SHRI CHIT "A BASU : Giving a little
background | ¢ m just now coming to the
clarifications, ‘“ur. -

MR. CHAIRMAN : Don't
cations.

give clarifi-

SHRI CHIT "'A BASU : Sir, I say that
the Central i3overnment cmployees are

today getting less than the employees
in other ndu trial houses, both 1in the
public sector und in the private sector. ’

Sir, the Class iV staff among the Central
Government eraployees today get 1 all
a pay packet ¢ “only Rs. 141/- per month.
And Class HI taflf get something like Rs.
200/- per moith whereas 1n the iextle
industry, in tte cement industry and all
other industrt s, as in some public scclor
industries also the minimum wages of a
worker thére a.e in the range of Rs. 212
to Rs. 215. Taiat proves that the Central
Government -taff’ belonging to Class LV,
and even to Clacss IIl, get a wage packet
less than that of the workers who are
employed mn ot wer sectors of industry Why
should not tht
mind and ask
make an nterim report on the mterim
relief so that the unrest
in the Central Sovernment may,
extent. be less ned?

My second submission 1s about the
assurance whicl  was given by the Govern-
ment with regird to the inclusion
representation  of the Central

to some

Govern-

ment employee- in the Third Pay Comnussion.

Can the Goyveinmen! now  announce
the date wher a representative of the
Central  Government employees will be

included in the Third Pay Commission?
17 RSS:70—5
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the Pay Commission 1o |
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Then may | know about tius ? As the
hon Minmister has rightly pomted out,
there has been a large number of memo-
randa and the Pay Commission will take
quite a considerable period of time to go
into the memoranda submitted by the
several  representative orgamisations  of
the Central Government employees. [
think the queston of interim relief will be
altogether defeated f the Commission
chooses 1o go into the entire memoranda
and then report And after the report
is recetved by the Government, the Govern-
ment witt take a certain amount of time
to go through it and consider the reco-
mmendations contained thercin. All this
will ultimately defeat the very purpose
for which the question of interim relief
was raised. 1 thercfore again ask the
hon. Minister whether Government can
assure the House that immediate steps
will be taken so that some kind of finan-
cial relief could be announced quickly so
that the tensions now mounting among
the Centrai Government emplovees does
not go beyond control and the situation
does not repeat 1tself, the situation that
prevailed in the year 1968 or in the year
1 think the hon. Minister was then
dealing with the Central Government
employvees as Minister of Home Affairs,
beating them, killing them and annihi-
lating them. 1 think in his capacity
as Finance Minister today, he would at

least announce something by way of
consoling, by way of mollifving or assua-
ging the ruffled feelings of the Central

Government employees, on whose assis-
tance and co-operation the very admuinis-
tration rests today In view of this will
the hon. Minister give a definite and the
specific assurance to this House on this
account ?

SHRIVIDYA CHARANSHUKLA : Sir,
that there was the need for ad hoc
relief or interim  relief was recogmised by
the Government by amending the terms
of refetence of the Third Pay Commission
and it is apparent that unless such a need
was recognised or felt, this action would

not have been taken. So what the hon.
Member has said, has been borne out
by our action that we did feel this need

and therefore this matter has been referred
to the Third Pay Commission.

Sir, about the labour representative the
Primc Minister made the position very
clear that when all the wmajor leading

organisations of this country can
a common name this could be
a common repre-

labour
suggest
considered and such
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sentative could be included in the Pay
Commission. We have no objection in
principle to such a thing. 1 suppose
the hon. Labour Minister has also held
discussions with various labour unions
regarding this particular matter but so
far no consensus has been reached on a
name and therefore it has not been
possible to include a labour representative
in the Pay Commission.

About the anxiety of the hon. Member
to give interim relief as quikly as possible
to the Government employees | share that
anxiety myself and I want to assure the
hon. Member that it would be in the inte-
rests of the employees themselves if the
points raised by them are duly considered
by the Commission. I was a little surprised
when the hon. Member said that the
Commission need not go through all
those memoranda and other things that
have been sent to the Commission. I think
it would be wrong for the Commission
not to go through them and give their studi-
ed attention to the matters which have
been raised and sent to the Commission

for their attention and study. The
Commission must go into all that but
I can also say that even if they go

into all that and take due time which
is necessary to go through all the volu-
minous representations and memoranda
that hdve been received, it will not really
harm the interests of the Central Govern-
ment employees because as he might have
noted in the main statement that I made
the Commission itself will appoint a day
from which the interim relief will come
into operation. So the crucial date will
not f be the date on which such interim
telie would be recommendated by the
Commission. They might recommend
some interim relief may be in a few
months’ time but they can say that this
will be operative from such and such
a date giving it a retrospective effect. That
can also be done and therefore I do not
think their studying this matter in detail
and coming to a very careful and deli-
berate conclusion will harm the interests
of the Central Govenment employees
b ecause it is likely that they will appoint
a date which will be justified in equity
and justice so that the real difficulties
of the Central Government employees can
be met by their recommendation. After
their recommendation is received we
shall give it our most considered and a
respectful  consideration.

SHRI CHITTA BASU Sir, he has
misinterpreted me. What 1 wanted to
say is this. I did not say that the Commi-
ssion should not go into all the volu-

[RAJYA SABHA ]
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minous memoranda and other things sub-
mitted by the representative organisations
but pending a final decision, pending the
preparation of the final report of the
Commission on the question of interim
relief there can be an interim report
on the question of interim relief and pay-
ment may be made on an ad hoc basis
because that will  mitigate the hardship
of the Central Government employees in
view of the rising cost of living index. That
was my point.

SHRI VIDYA CHARAN SHUKLA :
I have already replied to this. Even for
the interim Report they will have to go
through all those memoranda and the
points that have been raised. Without
going through them they cannot do
anything about it.

SHRI MULKA GOVINDA REDDY
(Mysore) Mr. Deputy Chairman, Sir,
this question of interim relief has been
agitating the Central Government employees
for a long time and because of their repre-
sentation and because of the Strong
feelings expressed in this House the Govern-
ment were pleased to include this question
of interim relief as one of the terms of
reference of the Commission. So far
so good but it was also made out at that
time that there should be a time-limit
by which the Commission should give
its verdict with regard to interim relief.
On 27th July a big demonstration was
organised by the All India Railwaymen‘s
Federation and more than 50,000 people
came to Delhi to impress on the Govern-
ment that they should immediately give
Rs. 75 as interim relief and only yester-
day the housewives of the Central Govern-
ment employees went in a demonstration
to the Prime Ministers house demanding
that interim relief should be immediately
announced.

_In view of the fact that the prices are
rising and the cost of living index is going
up, will the Government decide on an
ad hoc basis that Rs. 70 minimum interim
relief will be given to those employees
whose monthly  salary is less than Rs.
300 and 25 per cent of the salary above

Rs. 300 ? I would like to know, if the
Commuission  is not prepared to give its
verdict on this important question,

whether the Government will make an
ad hoc announcement before Parliament
adjourns.

_SHRI VIDYA CHARAN SHUKLA :
Since the Pay Commission itself is seized
of the matter and it is giving this particular
subject its most urgent consideration,
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Idonot think Government is called upon
or Governnent will be justified in making
any ad hoc ¢ nnounccment on the subject.

SHRI M M. DHARIA (Maharashtra) :
The attitud: of the Government in having
a represent; tive of the employees reminds
me of the strategy adopted by the then
British ru::rs. viz,, unite among your-
selves and ve are prepared to have any
sort of prc iressive reforms. That is what
they used »>say, Hercalsothe Govern-
ment is reoeating the same story. Will
the Governient now come forward, taking
into constleration the realities of the
situation, and, if necessary appoint two
representati- es and see that the employees
in the coun ry get proper representation
without de 1y? Secondly, so far as
interim relef is concerned, here again
Iwould sa that the Commission should
go ahead, now that the issue has been
referred to t iem and there is no alternative.
The only thing which could be insisted
on is that he Government should imme-
diately writ to the Pay Commission with
their recor imendation that it should be
done imme liately. It is no use simply say-
ing that th:y have already referred the
matter to tie Commission. The Commis-
sion should go into it immediately and
see that ar intrim relief is given till the
other mat ers are decied. Here T would
like to say >n the floor of the House tra*
it is hightim 2 not only for the Central Gov-
ernment but also for the State Governments
to see that the cost of living index is
necessarily related to the dearness allo-
wance. Oth.rwise, they we are the worst
sufferers tod iy. The interim relief may be
awarded wi h retrospective effect, but is
the Governr ient aware that it isnot possible
for the cla's IV employees to meet their
expenses e'2ry month? And naturally
when it is not possible to do so, to say
that they will get relief afterwards is
not enouh. What happens to their
present agony ? In this context, will
the hon. Minister assure the House that
the Government will take some other
progressive appreach to this matter?
At the sarle time, so far as the State
Governmer ; employees are concerned, there
s a tremensious difference between the State
Governmert employees and the Central
Governmert employees in the same city.
Here the Central Government and the
State Gov'rnments should sit together
and come out with a formula whereby
the injustic : being done to the State Govern-
ment emplcyees is not carried forward.

SHRI VIDYA CHARAN SHUKLA
The hon. Member knows the very serious
and unfo:tunate complications in our
labour politics in this country. Nobody

[19 AUG. 1970

to a matter of urgent 134

public importance
would have been happier than the Govern-
ment if an employees’ representative could
be found, acomipany accepted representa-
tive could be found and appointed on the
Pay Commission. I would very res-
pectfully submit that it is not Govern-
ment's intention to debar the employees,
representativ. from serving or the Pay
Commission. There were genuine difficulties
and if these could be solved by appointing
even two representatives, there would
not have been much difficulty in consi-
dering the question. I do not think
the hon. Member 'knows the complica-
tions. Even if we had two representatives
on this Commission, I do not think the
complications and  difficulties would be
any the less, by appointing more than
one representative. So, I would like to
assure the hor. Member that it is not the
intention of the Government to

give
excuses and not appoint an <mployees’
representative. In this matter we shall
be only too happy to doso. AsI indi-

cated, the hon. Labour

the leaders of the various
discussed with them and
to get a consensus on a particular man
or a particular  representative. I  can
say here authoritatively that we do wish
to have a representative and I think the
deliberations of the Pay Commission will
become more useful and more valid—not
that they are not valid now. But they
will carry greater weight if there was an
employees’ representative on the Pay
Commission. Therefore, the hon. Member
should have no apprehension in his mind
that the Government is giving unnecessary
excuses to excludean employees representa-
tive from the Pay Commission. About
immediate relief, I have already said that
we are anxious and we have had consulta-
tions with the Pay Commission authorities.
I am told that they are also giving their
most urgent consideration and they are
devoting their entire energy to this ques-
tion and they hope to complete this work
very expeditiously.

Minister called
trade unions,
tried his best

About the All India working class consu-
mer price index in relation to dearness
allowance, the hon. Member knows the
Gajendragadkar formula that was evolved
in this matter. If such index rises by ten
points, then an increase in the dearness
allowance is allowed, and this particular
average increase for the period concerned
has not yet taken place and therefore this
particular question would not arise at
this particular time.

Sir, the question of State Government
employees is a very complicated one because
even if we wanted to combine that question
with the question of the relief to the
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Central  Governmen: employees, it will
became almost 1mpossible to do any useful
work  because, as the hon. House knows,
the conditions from State to State differ,
the
or their ability
differs. If we want to combine
thing  together, | do not know how
many years we  will take to evolve a for-
mula to get anyihing done. The Siates,
as hon. Members know, are very jealous
and they do not want o surrender their
nehes o determme the emoluments and
tesns and  conditions  of their  own
employees : they do not want to give it
over to the Central Government or to other
State Governments. As an ideai it that
could be possible, that might be a good 1dea.
but I do not think that s within the
practical reach of anybody at present.

SHRI MULKA GOVINDA REDDY
Sir, the Finance Minister could not make
out why they could not
representative to  represent  the employeces,

and he threw the blame on the Labouw
Ministry. Now that the Labour Minister
15 here, 1 should like to know whom
all he  consulted, why  he could not
consulft the fabour representatives, what
solution he offered, what efforts he made.
He 1s here. The Finance Minister threw
ihe blame on the Labour Minister. Did
he try 2 (Luerrupniony  The  Finance
Minister is  nusleading the House. The
Labour Minister never attempled to call

the employces’ representatives and to find
out an acceptable person

SHRI VIDYA CHARAN SHUKLA
He should not be light-hearted in throwing

such  charges.
SHRI MULKA GOVINDA REDDY:
Let him make a statement.

MR. DEPUTY CHAIRMAN
Chandrasekharan

Mr.

SHRI K. CHANDRASFKHARAN
(Kerala) @ Sir, this 1s the Third Pay Comnus-
sion that we are having, and although n
some other countries of the world, Pay
Commissions have been constituted on a

statutory basts, we in this country are
still conistituting Pay Commissions

on the basis of admunistrative or cxecutive
orders. These orders are found to be
deficfent and they are corrected, and in
this
the very  big quesuon  of mternim  relief
wis added subsequently by an amendment
Lo the carher order that was ssued.

[RAJYA SABHA]

. n the case of certain

selected a

)

- . " Dt | nt
financial conditions, their intenuons ! also subsequently

to offec relicf, everything i case of the mimplementation
the whole |
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Sir, it is reasonablc that the Commission
should take some time cven to formulate
their proposals and recommendations in
regard to the ad fioc increase in pay that is
to be granted and the Government would
take some time, but 1
am only warning the Government that in the
of the pro-
posals and recommendations of the Second
Pay Commussion, the final proposals,
Departments and
certain  personnel, finat
orders have bcen  1ssued even as late as
1968 and 1969. That bewmng the case,
the Central Goveinment is compelled to
issue orders to the effect that the existing
scales of pay 1n regard to those services
would be decmed to be the revised pay to
so that  there is absolutely no pay revi-
sion so far as the pay siructure 1s con-
cerned, although so far as the pay-packet
1s concerned on account of certain  nominal
increasc in  the CCA and DA there has
been some increase and that too retros-
pectively for a very small number of
months past. May | submut, therefore, that
whatever be the time that may be taken—it
may not be much time—by the Commussion
and by the Government for the purpose of
formulating the proposals on this ad hoc
increase to the pay, the Government
should declare here and now, before the
dghd of the Session. that 1t would give
retrospective effect to the same from at
feast thc beginning of this financial year
so that this _ad hoc increase may be fruitful
so far as the Central Government employees
are concerned ?

n the case of

1 would also just  bring to the notice
of the hon. Mimster and through him to

- the Pay Comimssion that subsequent to

. therefore,

particular case we have sccn that |

the proposals of the Second Pay Commis-
sion there have becn various categories
of Central Government personnel who
were not at all benefited by the recommen-
dations of the Second Pay Commission
because the Central Government refused
to mmplement them. I would partcularly
bring m one category of Central Govern-
L]
ment - employees calledtthe Deep-Sea and
Of-Shore Fishing Establishments located
at  Cochin, Bombay, Vishakapatnam
and Tuticorin who were not given any
increase 1n pay at all on account of the
Second Pay Commission's recommenda-
tions. Allsuch categories should certainly
be benefied by the ad hoc increase. And,
so far as the policy is concerned,
I would suggest to the Central Govern-
ment that to whichever categories of
Central Government cmployees—that s,

" Class Il or Ctass [l or Class IV or even

Class I—the ad hoc increase is recommen-
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ded, that ad hoc increase must be made
available 1, every category of Central
Governmer :  employees within  those |
groups. ‘

SHR1 V DYA CHARAN SHUKLA
Certain suggestions have been made by the
hon. Mem ber and we shall certainly bring

them to the notice of the Pay Commission -

for their due consideration. The Pay
Comummssio 1 is a highly competent body,
which have  very respected persons as
its Members. Therefore, I am quite sure
that they will consider all these matters
in a proper manner and give the appropriate
recommend itions to the Government.

As far a. the question of retrospecti\/e !

etfectis co werned, I havealready indicated
that for tle purposes of interim relief,
the Comm ssion has also been requested
to indicate 1he date by which such interim
relief shouli be made effective, and they
are also considering this matter,

They |

are taking nto consideration the various !

representat-ons that have been made to
them on tlis matter and after considering
all these raatters, they will, I am sure,
recommenc to the Government the nature
of the inte'im relief and the point of time
from whict such interim relief should
come into operation.

Y TRAT T (I TGN ) - AT, T AIE
FagamA AR i R A Fm S e &
#rs famrior &3 1 7 #2, 7 TE TR 0
A A AT wAal £ fF o Aaug wEes awy g o
e afe wz @l § A1 o w9d fEEE
AFAuElAr dfg #4060 F 2 | uF faege
HYL T A 7 W9 ¢ i AR Aravas g1t #7
Frod gl &1 T T W § WX w4 3 3
Z o 3 aETa saEe #1 0 wae
HEY ATTEET b qET & 9T AR g § W E

378 a1 61 7Y% A1 &Y gfrs @ OF7 § W I

@ A AT 37 AW T AT G TFTE A TAT
oz oY A AT fqEE ¥ FW AN T @

g TF Hu ALETC Ao g 06 og 0w |

T o ReHeE Ay A weqEar § O
wfame faz 71 £ 1 el St ara 3
FAE A @ A I T S AT T 9

Ffror fae o feam o7 ag w=w1 fmar | Fbe |

& 7z Fragg s AEA g fF S g osw el FE AT AR S ) A wiver 9 e

Fote ot e e g g fe o e astdt

faeF & FFROETAT w9 § qfg FAT A T
& | T, g T A F gfg FA £ Al O FT
AR afer & fean 2 i s 7T 3T FE0T
FHATCAT % "gars w9 ¥ afg #ver & A1 g
FHo 39 gfg F F99 7 a7t wwe 7@
HEET F1 X a9 § TH AVE F1 AF34] TAC
1 78T & #T 39 A%g § ACH17 T4 qEA AT TRA
EECIEME Rl S

ZHI & AT F AT ATEAT 2 O #47 o AT
FT 3 aEaEROEfE FEE oawe &
FHAFTTCAT AT AT T HAT & THT T9 T
7 @ 2w f gEN aTA fo a1 AAT g,
T8 & P g ¥ ATy Mg § 97 O AT /5T
z fF #1 aw FY =W oW A ImEry 2 FF
U HAD & HTH 9T qE1 yETg &t 80 T
HEAT SE R HT ARET A0 § ) 0 fafraw
9T TFe F WRL AMT & AT @I 0

st guawmta @ A A TRAHS IO
FTAATAZ | THH A T TOT TE 357 |

off TIHATTWG : TG FATGI AT 41T H
qNFA &, AT ZHFT HOF 0 F& FEAT T
7\ FF AT AT &, aF AAGTU § WTAT B 4

= gaawafa gz WiAT gALH W OAAA

TR

Y TAAATCOAA : TITF TAY 3 FH2 AT FIL
gTer 39 80 gt WA faaar & 1 8y gy Jel
F1 T34 @ 80 =AT T FAN HeAt F FH
9% A1 & FAr g i fafom 3= rA o
q7 AT T 3T AL 7

ot Featr g (I GIM) ¢ IRATTAN
g AT wT 20 IR E)
(Interruptions)

Y AT ;A RIS I ASTE L L L .
(Interruption)
T g AfF & W7 g7 A § AR | &1 a9y

A}
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[ TrATE)

for fafaam 399 vz ¥ i ag TATHE Ja
HTAT SR A7 A&y ¢ Sfd WG GAT &1 Xl
frY FRAT FT TG Felt F w9 80 T
AT 2 AT 9g ALHTY FHA AIAT HOAAT AT
@t ? fafras 999 oz F Aeadd oF AREY
&1 71g 3 9T QoA fgaar e L L L .

(Inturruption)

= IuEald g9 9T 33 A0

=t T ;e § Ay e e
fr 7 1 9oy agt gEEh Y @ YS9y
gifad @ gaT %< 1 g afas gara § &6 gww
A FT AF TUM HeAT F FIH I 5T GGG
&t 80 Trar AT X, A HHIT L L L

=t graemfa . g e s s § 7
AT T A Fg T & |

it T 3fE, W YA AT A
SIE 9T XA &1 F FY o) AT Y faear g

et fF a7 AT €T 81 FAT AR g, e |

AEY § ) TAFT I F GHE T FAT AT E
16 TEHTT I At TR FAHA HAATT AT
ZATE ! e A & ey grar 94 80 wqAv
fear s, =g 9 FHEUT & wenE wmmT
ar TE

Y Iygwwafa : ST J9Ter g T

St TENTEw 3T PFEET "G, HTIH
3T Fer Ay AT § 1 @ d7 wgAr gy fam
fafmw 35w & o fe Y e afge
R ag agy fawar ar

Should the proprietor of the farm be
punished or not ?

H AT AT § B A F s 1 SO
¢ 99 F F7 I9F g g feaw & fFo
AR AT TE ? IO ALY TF HHSAT AGT =AAT
ar F A =w ?

MR. DEPUTY CHAIRMAN : The

question relates to governiment employees
and the Pay Commission,

[RAJYA SABHA ]
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it faen wwr @@ ¢ ANEE, TG aF A
FHAAL ... .

sft oeAToEe : Point of order.  smUEY

F1E Gt mardY T
You are the Chair. You are to preside
over the House.

MR. DEPUTY CHAIRMAN : I have
also to conduct the proceedings of the
House.

WY AR : A g T FTE AL §
TE FLH F STAAT T E |

Who are you to give information?

MR. DEPUTY CHAIRMAN : It is my
responsibility to conduct the proceedings
of the House.

A AT : WG FHET T T
Y i a8 T $AET HIAT STRE a1 76 |

st guAwata : A Jera 787 fa7, &9 Faw
T8 e fF Taie Ty ¥ I F 5 |

oft frert o W ¢ S W Fgr, & San
& F=T

ATAART gEer ST AT 2 B 3w § wgmd
FEATALIAd 51 T FEAARATE [Hwgms
T4 T I€Y HGE F RO 5 T A AW
FaT g¢ fF Taiie A, WET T T TG B G-
q¢ FIET &1 faerr o=y foe@ @y #dfas faw
% FeT ST FF ag 7o {99+ § ag frog
FT g {F TAHT HEE AT L L

i} CATIE® : §95-9590) F 09 #7 qgW
% forg Arfefoer gt § wraT AT ?

it ferrt sreor ¥@S  qE O AT A AT 0
IuF AT8 HITH! STHATA(G ST oo & at f6e
¥ gar qo SIfNOT | AT SRR e &
# srare 78T & goar, AT fau ag w3 8
fr ST S & (AT At srna g, § oAy
T wEe #

st TremTommer ¢ gAEEs ¥ oA 3fe &
fgw, 9% waAa @ 99 e



141  Calling Attention
s faert w0t g . swlaw 5w Sfew g
& T F & fog TN AY-HAF 7 W TG
FY oraas arsy 4 7 e famrfot o fee
T g 39 a1 AT FL 0 FAT H gER 9wl F
T W F1, X 7 q1@ F IR A aga TEIar
¥ frame T @ # WIS Faw wrarT § 99T
=/ a1 &7 B A 2 fp ag o § wed) WA
famprill o 2 ame W@ R

SET qF UTAT ¢ FTE HT qaTA &, TG g1 Tl
2 fx &2 g foar 1wy @, afe AR 9w
wHEY THY B R AT E & F g ey @
A AR AR, L L .

St AT FHI AT WY F, FEEH
i ot gAY =i 1

st fert SO O AA . A FY A9 § F FGAT
=g g fo an o F AR wEew wg @ ¥ v oafe
qqTT A HIY AT B So AT HEAT T
2 o TSETOAT Y T ST FT Ro T &
3 E) 4E AN O OF T Fg @ ¥ W
ag a1 § A F ¢ 79 F AT AGAT

it Teareme ;. Point of order.
a1, A Afafe sdt FTz T A g §
i Mag dgA A fma s avar g &
e gfe g amsfag st 5 & 507
foret MFTHT o+ qAT HFI AME | A Fawrg
*%%  qiferfeme FOT O FF* AR § O T
A HT AT IR &N
('nterruption)
TARTIAAFTA: L L L.

MR. DEPUTY CHAIRMAN
please (Inrerruptiin)

: Order

Y TOAATCA AT TZH T FATH F1 FHE
# % o W T AR ATE

: o,

N

ft S TR AL (AT )
AQETE AEAEE . ..

[19 AUG.

T

***Expunged as ordered by the Chair.

19701 to a matter of urgent 142

public importance

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : Mr. Deputy Chairman, I can
understand the agitation of my firiend,
Mr. Rajnarain. But the words that he
has used about the hon. Minister are
unparliamentary.

SHRI RAINARAIN : Most parliamen-
tary are these words.
fafrezz sfefasmer =& & 1 fafew oo

Tfafatee ang | fufee =g w & &5 -
AREN [A9H AT FT o TRT FLAT 3 E
Tq o quT9 Wl Bt co FIAT IAT AU & )
qg A A @ T A FA g A g
H T 78T

SHRI CHANDRA SHEKHAR : Mr.
Deputy Chairman, Sir, I rose on a point
of order. What 1 say 1is, all of us are not
individuals when we are discharging social
and political responsibilities here as Member
of Parliament. When we get agitated
about any insinuating or insulting
word about us, we should have some
consideration for others also. The hon.
Member, Mr. Rajnarain, could have
controverted the facts or could have said
that these are false allegations. But he
used every adjective not about the state-
ment of the Minister, but about the indi-
viduality of the Minister. That is the
fine distinction between parliamentary
and unparliamentary language. What Mr.
Rajnarain  has said is unparliamentary
and I shall request Mr. Rajanarain
not to indulge in unparliamentary and
indecent language because it cuts both
ways. Others may use the same language
for Mr. Rajnarain, Soein the interest of
decency these words should be expunged
from the proceedings Mr. Rajnarain
also could say that he withdraws
them.

A AT B CATET TR ATE )
FTT TATEE LT FAL AT & N TwE o F
TETfarg & A o SeEees S # aeEme
F FT© I8 FET AEA § | qifEmTHE § O
HEHTE AT €, AR K OF G 9w § i<
uw fadndt qer 3 1 35 999 & Yaw &Y oA
2, TG E | JrELAIAT 1 TH JrAT
§ , sfefasma e § 3R v, 9@ F3-
faea &, <@ a1 safme Xwifefafadr 81 7w
Wt 1T a8 g9 S, g9 Haer s & fag



143 Cailing Astention [ RAJYA SABHA]

[=v <R

forme &, 2R g #r e g 8,
gar e gank fag age v A g
FHI | W AT qro Ho A, faren W wEA
& dEm A e e 3R F R
79 fU 77 F2r 5 qvE O 9% A oaw
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st guavmafa ; AT AT WE AE W TE

L EH, TR AfsE W% ST 47§ |

AGET ARTA Z A TAA S | AL HITA qeA T

forET & A19 =W F9AT gar § | AT

T T AT B, 9 IYL OF AT AT AE

59 A o F % Feera @R, gF se A
FTafeFe FLAT TET T2, &9 AT I T ATH 75

=t Iwawmfa : w7 AT
v g ?

Y AT W GIIE ATH WIS TG &
& 7l MR 77 FFAT & UF TAO A HA qAT
FLH UF G367 FgAT g a1 # wgar z fw O9-
TEATOET ST O AFL H1 0 =IO ARAT

st AFEIR @y (3T 918W) : FE T A

HI3F WE HIET

it TAATCEAST ; ZUTYT ATEE MR WS T7
g ¥ 37z wEe it &7 am g7 gare A
g

ot Igmwwla : AT =TT JIE AET FTH
AT E )

Sl TRATCAN : H FF AWHAT 9@ § 7
TR WA F U A9 a1 ZART foFed
g, WET WA UReA A1 ZEETT A1 gETA
frogore A |

SHRI CHANDRA SHEKHAR
Raynarain, you are a reactionary.

7T

Mr.

SHRI RAJNARAIN :
actionary.

1 am not a re-

ar & zafad wza7 AT g B arAEeE 7w
T% 987 9% FIS 9gT S0 T #1G FAF H FN

LA F, faaw B |t 5, Bre i ewdta W

TEY T & | WAl A4 I8 F¥ 2 F 5w T

WET wEA § W AE & A, W AT A%
T TE HET B!

st TS : g, o S Ay a wwl
&1 WAl & A qE YT

it guwsafa « I 09T S FE7 & OF Jev
a1 I5eq fear g v

S QAR w0 AT qA AT g,
A WAl ®1 ag W7 8T FAT A1EA, HA FT
ERCTERE e pe i e T | R COi i T
AT aFT & wEa =riEa w wTe wey feer
T wF gA g 91 A AU a9 & A9ET H
R T A1 wey waA feEry § 9 g
&1 zafed & wgan 9rgan g & st faer s
TFA TS WA g AT DF I F e guey
gl oY 92 21 5 20 ®uar 37 & AY g9 Aa
a1 fBrees FaEr ¥ 99 for s Wi W
ag fag St S drgw ifeq g Ay @ IR
Ty % § TR I AEd | wE uwa g !
o4 B e AOHT & g afed )

F S &, fomw 5 &, @ A w2
YA & T TgT ANA 37 W OF T
FFAT

SHRI CHANDRA SHEKHAR : M.
Deputy Chairman, Sir, lrise ona point
of procedure. | have raised a point of
order whether 1t i1s parliamentary to say

that a Minister is corrupt. I want your
rufing. ...

(Interruptions)

it T - F 95 3T & R ooF war
gifafordt FoE g, N A 7 F E R
AN FI7 AHE &1 o FIAT [T
A 2 ag Nfafewet wee & #AOfF w37
difaferel FeE TR ST A1 TATAT F T7E
H Ay go GH atq FST AT R, .

=Nt guawafa : o 5 |

oY Ty L, YT gAY & O T
THAT w1 (3T & fad 75 78y 5T Tfgh o
TN FATW HYY AT & @ A faeqw W
w7 a7 fi6 fafaee S99 w9z gumw 99 F e
I A0 EAT 2 a7 T AW AR §1F war A9
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0 AT qAL 7 G T AwgEd i 3
vz % gufas fram =1fEm a8 3w

faerr

st ggawrdE @ ST AR AT ATR UET

£ 99 *F{gE W F WIS IR 537 7T | 709 Jf53 |
Please sit down now.

SHRI MAHAVIR TYAGI : The chapter
may be clos:d now.

MR. DEFUTY CHAIRMAN : I would ;
like to reriind the hon. Members that
they should not use such language,
words, like ‘jhoota’ and ‘bhrast’. They
are not pa liameatary words.

SHRI RAJNARAIN : You may say it |
1s  unparl. mentary. I will  challenge
it. 1 will .ay it 1s most parhamentary.
He is 'polically corrupt.

Zrzedr we o 1w Gifafeed) wee & oAl
TIRATIET 3 fq3 TAT B AFATE | &

THE MINISTER OF STATE IN THE !
DEPARTMENT OF PARLIAMENTARY

|
|
AFFAIRS SHRI OM MEHTA) : These |
words shot'd be expunged. !

B

Wt gg@mafa: % ) OIATET S
o 3fsd 0w = g B Cam W e
F e qv% qEl 3, Tiedey  fewfady
M fewrw F qafar w=0 78 €8 §

<}
SHRI A.3. KULKARNI (Maharashtra):
These words should be expunged.

MR. DE>UTY CHAIRMAN : I would
request the hon. member to withdraw
his words, withdraw his observations.

SHRI RAJNARAIN . What ? | wil
say a huncered times that the Minister is
politically  corrupt. J

MR. D3IPUTY CHAIRMAN : The
words ‘fhoca’ and *bhrast® may be expunged |

Y TN 2 FI ALT 5

I protes'; [ protest. 1 challenge your
ruling. Y u are incapable of giving any |
ruling. - ;

MR. DI PUTY CHAIRMAN : No. no.
Order, order. '

[19 AUG.

i K. K. SHAH) : No, you cannot say

" should name him and expel
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THE LEADER OF THE OPPOSI-
TION (SHRI S. N. MISHRA) : Sir, what
is your ruling ? I would hke to have
your ruling. If any hon. Member says
that another hon. Member is corrupt, then,
of-course, 1t 1s objectionable and it must be
objected to and expunged .
(Interruptions) Let me explain. This s
a matter of parliamentary parctice. So we
will have to be quite clear about it We
cannot allowsuch things topass without
giving due consideration. Now my posi-
tion is quite clear and categorical on this;
if an hon. Member says that another hon.
Member is corrupt, that must be ex-
punged; but 1f he says that the Govern-
ment is politically corrupt or the Minister
1s politically corrupt, that must not be
allowed to be expunged.

(Interruptions)

MR. DEPUTY CHAIRMAN No,
no. 1 have not allowed. He says that [
have not allowed that. He said that in
reference to Mr. Shukla. .. (Inreriuptions)

SHRI RAJNARAIN
totally telling a le.

No. You are

THE LEADER OF THE HOUSE (SHRI
this.

You cannot.

SHRI A. G. KULKARNI: It s a disgrace
to the House.

(Iuret ruptions)

it goreE™ ¢ fafaezy qifafoe #v=
&% 7g 7 g (Interruptions) zw 5a
T, &eaT FoaT F FATA F fawes ar
TEr 8
MR. DEPUTY CHAIRMAN
this is not proper for you to say.

SHRI A. G. KULKARNI : He should
be thrown out.

No,

st qRereaw - &fEd, g geer Jgr
T gfew AT dige @, grY @it Ay

‘maﬁ)%ﬁ,mwaﬁ

(Interruptions)

SHR1 CHANDRA SHEKHAR He
should be expelled from the House. You
him from
the House.

(Interruptions)
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SHRIA. G. KULKARNI: He is challeng- |
ing the authority of the Chair. He should |
be expelled from the House on this ground.

SHRI RAJNARAIN :
I am prepared.

aga 3w g

SHRI CHANDRA SHEKHAR. : You

are prepared for nothing.
(Interruptions)

SHRI S. N. MISHRA : Mr. Deputy
Chairman, we are extremely unhappy
that certain words which should not
have been used against you, have been
used, and we request the honourable
Member concerned to withdraw those
words because so far as the Chair is con-
cerned, we have to show respect and
observe some decorum. So far as the
Government is concerned, I have taken
the line that we can use the words “politically
corrupt” against it. This would be our
request to the honourable Member that
nstead of certam words being expunged
by the Chair, itwould bequitein keeping
with his position that he withdrew the
words himself. This would be our humble
request.

TR - § guadt § o Ro
Oo fasr ar qaa &1 X FE WY FEmfaa
e WY gaN & gfa @ weAr & gREA
Wy & foF srenfaa g, & off 994 Awww W
oot aren faem g o & aga & aw & FeAr

gﬁmmﬁw,mﬁw 1L

fa Y a1, =7 g " #7 § 1 g% few ufy

fo o wae wY froar s 9T w@r g #

AEEY ¥ FFAT ATGAT § 0 FAL FAT AIT FI

FEHTH a7 § T@HY Faeqt ][ B AT T
& TN Gy A B,

SHRI K. K. SHAH : By saying this you
are adding insult to the injury.

At MR geT " R |

SHRI K. K. SHAH : May 1 request the
honourable Member . .

(Interrupt:ans)

AN HON. MEMBER : Mr. Rajnarain
shoud be expelled . . .

(Interruptions)
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=t TR © gm0 F | HIC TG

FO @ fArdar & a@Y § ga fod fae

g

ut Fo Fo Wiy : WH fEer L@ E o

it oo ;- fEEae gEd g9ga 9
Er g o gefaw & gwdr & W
# + Request should come in
the proper way. ¥ faepw
aw F ey FEAr Agm R S w1 e
1T 9T A Afqeet #¥ grem = 7 7 fF g
TS 7T Te, W e g | 7§ g e
g, e & Avivg A@eed &, fF o s |
EO A FET &1 ST AU FF H9A 7 AT FGH
at 9w g fag e o o e
# AT § AeaTieETAey §, 9 A1 9T 96
@ e Ag g e i

=t Seawmla, : §5 W W Fg, FE9
TERHE F aC ¥ AG , AEa & aw § Ww A
FT |

s yrorRwEw : AfF 75T § 95T ¥ A%

F3T W Fgdt § Al THford g ey 7= § Fg |
fad =g 97 wewr awweET @ ar gEl @,

| I waTehaT & T AR ¥ wew % A e

&1 % SAE wrEr qE a1 § | F o g
€ ¥ &5 ymiaamed ur T o, wwa
T AET AT & 1 dT Igi-eT &9 7
Fg &1 ag7 ‘wex agr & ® gfcora w¢ famm sy
O I FT 7w, T &1 giqest w1 frdy
drar F 9 gefeT @ fal g, wr
# gg #E1 ATEAT § F I TG g4 G HYC
gFar g f& a8 @7 # gewl T sfaser &
T <@ | o  ag T Fg adar g, v &
g St A s fafases w1 OF 8 w6y w1
agt 9T fFdT 9TET 1 gamEr I AW FEAn
afgd | we mifax wer §, fafrex mifex
fafreex § 1 = fafaee< @ 7@ Y a@ *=7=0
g ar & sz g fo Aol Dfafewsit v &

(Interruptions)
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MR. DEPUTY CHAIRMAN : As the
hon. Member ha. withdrawn this parti-
cular word ‘lie’ le that matter be closed.
Shri Tyagi.

SHRI MAHAVIR TYAGI : Before I
put my question, I want to say that the
term ‘politically :orrupt’ iS a new term.
T have heard it for the first time. My hon.
friends should 10t get wupset because
this does not mear corruption . . .

W TEARE g FHA FT weE g AR

ot & wrorifas ag=er ga a1

Wt wgTE @ ag g7 §

ot qHAEEAN S, g 9 at §9
o T

st gyawmla  AOH wATT H oA AT
IF7 & |

SHRI MAHAV IR TYAGI : About the
Calling Attention Notice, I think it is
not incumbent on a Member of the opposi-
tion benches . . .

it IEEEET ;W 3T § g e
FeaT = & R @ # g & dfeaa &
ZATR AT T Fa4 TEY 30 0fed | F qTH
¥ qo @ g F T et arfean & 6 1 S
FITEHT 2 IAET 8( TIF qGW HAT F AfwT FTA
fean wran &, & 1 fufamw &= 0% #1 SR
Z AT T | W g Ay At 9w e
IoeT H AT AR & AT 99 B & SIHIEel
T fawg #r5 AT FREE! & @ & AT @ |
F g ¥ g faw & 9 g 87 9y
e fRT A WK AW 9F AT TEE Ae
T |

it AgTE anit : wEET oA & fFoag
Sifees adw 8, 7 a9iT w9 TR |

MR. DEPUTY CHAIRMAN Shri

Shukla has repliec that your question does
not aries out of th's Calling Attention. '

st oA ¢ X oqg FEAr awear g fF
o ST & @9 QR A e Aifed a9 5

[19 AUG. 1970]

YT FTEF T AV FT T T T FATAT
FY gfefr § a8 wrar € W T AW IR
mqﬁmlmtmﬁwwm@m]
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HEEH T9T FT IeqEA (64T & S FgAT g
g T mras /Y ST 7 g o Y & S wwy aw
AT AvfEd |

st guwmAfd : WIS FATT F S Y
fam 3#7 310

SHRI MAHAVIR TYAGI : It is not
incumbent on a Member sitting on the
opposition benches always to criticise the
Government for everything they do. As
a member of the Opposition, it is my duty
to congratulate the Government or at least
to express my appreciation if they take
a good action in any case. They have
done very well in appointing this Com-
mission because this was their foremost
duty. They must look after their emp-
loyees and for that purpose this commis-
sion has been rightly appointed. I am
glad that the Government has agreed to
ask the Commission to make a recommenda-
tion on interim relief also. Government
has also promised in this House that if
that relief is recommended by the Commis-
sion  with retrospective effect, the
Government would give it retrospective
effect.

But there is one point on which 1 want
some clarification. I might look a little
reactionary 1 the present environments.
The Commission is a semi-judictal body.
I cannot understand if a Commussion is
sitting in  judgement on the rights and
privileges of a certain party when that
party is also represented on  that Com-
miission. Suppose there is a civil
court in which a cwil case is going on.
Is it proper for a person who is very much
concerned with this case to sit on the
Bench of that court?

1 therefore, say hat they have to cater
to cheap slogans. To cater to cheap slogans
will be, to use Shri Rajnarain’s words,
political corruption. The Government
should not yield to cheap slogans. I have
all the sympathy for the employees, I am
also one with you. Be very liberal, be
generous, because, after all, they are
Government employees. I can understand
all that. But do not break the old
convention that in the judiciary the party
concerned will sit. I think the labour
representatives are respectable enough and
if you offer, they must know that and
say, “How can we sit ? We are a party
and we have absolute faith in the
judgement of the Commission and we
do not want to sit there.” But the politicians
are catering to it. I do not know what
the cure would be. I say, therefore, that
it is better that the Government employees
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[Shri Mahavir Tyagi} i
are disenfranchised and they have no
right of vote so that the politicians might
not dabble with them or something
must be done and they must be kept
above politics and the Government should
see to it. For this purpose, this is only a
technical question, whether a party involved
in a case under judgement shouid be allowed
to sit as a judge. | want the Government
to reconsider.

st TS ¢ AT SR e & fF
TYET FHAT TTAANA 8 G 7 o, 9 7 7 |

SHRI A. P. JAIN (Uttar Pradesh) : May

1 know from the hon. Member, Shn Tyagi,
whether it is not the Government which
has appointed this Commission and is it
not the Government which is concerned
with the fixation of pay and emoluments

and the other things of the employee? If |

the Government which
can appoint a Commission, what
wrong with the employec bemng repre-
sented on that Comumission ? It is not a
judicial Commission, Mr. Tyagi.

SHRI MAHAVIR TYAGI: The Supreme
Court judges arc also appointed by the
Government. But, then those judges
sit in  judgement when there is a case
against the Government.

SHRI VIDYA CHARAN SHUKLA : |
Sir, as far as this matter is concerned, the
demand was not that the Government
employees’ representatives should be in-
cluded. The demand was that one of the
eminent persons in the labour field, one
of the eminent leaders of labour, who
knows about the labour  laws, about the
labour conditions, the cost of living index
and things like that, should be included
and he would bring farward in that
many such things which would be useful
to the delhiberations of the Commission. .
It was not that the Government employees
would choose a representative to sit in the
Commission.

SHRI MAHAVIR TYAGI!
corrected, Sir.

SHRI LAL K. ADVANI (Delhi) : Sir,

1 stand

taking the last question first, in respect
of the representative of labour on this
Commission, about  which the hon.
Minister has mentioned several difficulties

relating to labour wunions, | would like
to know from the Minister whether the
Government is still pursuing the matter
and whether it is trying to find a
way out where by representatives of

[ RAJYA SABHA ]

is a party toit,
is ¢

" even when
. respsc

labour can be included—one or two or !
whether the chapter is closed in thatl‘
regard.
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SHRI MAHAVIR TYAGI : They say
he must be only a person who knows
about labour problems and all that.

SHRI LAL K. ADVANI : The issue is
not about the Government employees.
representative, but representatives  of
workers’ nterests, of the labour 1nterests.
That 1s the issue That 15 my first
question.

In respect  of the second question, {
think that the Government despite all
the anxiety that it has shown for the
Government employees, is not quite appre-
ciative of the enormity of the situation.
of the gravity of the situation and of the
acute distress through which the Govern-

ment employees are passing.

The hon. Minster has referred to the
fact that onitsown accord it has referred
the question of interim relief (o the
Comumission. | would like to point out
that this question was not referred to
it inits present shape and in the beginning
the decision was taken in
of the Pay Commussion, this
burning problem of interim relief was
not adequately touched. It was only when
this House and the other House, the
MPs, the DPress, the workers and the
Government employees pressed for their
case for the interim relief that this matter
was referred to the Commission through an
amendment. This shows that the Govern-
ment does not quite appreciate the problem.
In this respect, the demand that we made
m this House or the other House of the
demand made by the Government employees
was that interim relief should be provided
by the Government. The demand was
not merely that the matter should be
referred to the Commission. | am sorry
that instead of taking a decision by
itself swo moto, it has transferred this  deci-
sion to the Pay Commission and 1t has
not even set a definite, positive limit
within which the report on the question
of interim relief should come. It is not
sufficient to say that it can be with retrospec-
tive effect. 1 would ask the Government

1 P.M.

what objection it has to announcing interim
relief by itself and what objection it has to
announce that even when the Pay Commis-
ston take a decision, 1t would be given retros
pective effect right from the time the Pay
Commission was appointed. Central Govern-
ment employees have suggested specifically
that they should have Rs.70as increcase
in pay for people getting below Rs. 350
and 20 per cent for people getting
over Rs. 350. I think even after this
ad hoc increase is provided, this will not
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equalise their  standards with thosc
prevailing in the ¢iher public  undertakings.
The minimum tk 1t the Government should
do in respect of tus interim  relief
is to provide ntenm relief adequate
enough to bring the pay scales of the
Government servints at par with those
in public undertikings. 1 see no reason
why this distinction should contiue.

The Finance Minister, Shri Chavan,
in the other Hose admutted that lately
there has been a nisc in the prices of food
articles particular v rice, vegetables, mitk
and edible oils a1 d as a result of this the
cost of hving indx has increased. I would
Iike to know spec fically from the Minister
what has been the mcrease in the cost
of living index rig { from January onwards—
what 1t was at thz time of the Budget and
what it 1s
are put before he House, the problem
can be understond In a better perspective.
The Minister has just now stated that the
rise m living inde has not been appreciable.
Perhaps he may be correct, but if these
figures arc given in the House, the actual

pace of the risc it (he prices can be better |

understood.

SHRI VIDYA CHARAN SHUKLA
As regards the iiclusion of a labour re-

presentative 1n he Commisston, we are
still  pursuing 1he matter. We have not
given (L up A< I said earlier, [ think
it would Dbe a healthy addition if we

could find a commoniy accepted labour
leader 1o serve o1 the Commission.

SHRI MAH/s VIR TYAGI
leader ? I thoughr a person with knowledge
of labour matterr A labour leader means
he will be elect:d.

SHRI VIDYA CHARAN SHUKLA
A labour represc itative. About the actual
distress of the Governmeat employees,
we have no douht on this in our
That is why thi~ mattler has been referred
to the Pay
reason why
is not even desi able for us to announce
a rehief irrespeciive  of what
Commussion itse f might later on tell
We want that this matter should
satisfaction an. justice to all sections
of the Governm - nt employces and  there-
fore, 1t is nece sary that this particular
question  must fie  studied in a very com-
prehensive and n a very deep manner,
and this is pos-ible only after studying
the various po nts that have been raised
by the people wh arec mostly affected by it,
that is, thc Go ernment employees. They
have drawn u: memoranda and given
various  statistus and  demands and all

us.
give
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that will have to be analysed. properly
understood and tabulated and then views
formulated on that. Without looking nto
all that and the difficulties that have been
pointed out on  an ad hoc basis If we do
something, [ do not know whether it will
solve any problem or create further
difficulties in (he way. [ personally fecl
that it will further comphicate the matter,
if,  irrespective of the Pay Commission’s
efforts and the points that have been
agitated before the Pay Commission, we
come to an ad hoc conclusion without any
basis, we come to some deciston  of our
own, that would not serve either the
employees® interes(s or the nation’s intcrests
and thereforc I would implore on the
Members to be patient and awail the
recommendations of the Pay Commission
} and as | said earhier, the reccommendations
of the Pay Commisston  will most likely
be given some retrospective effect because
| the Commission has been asked to name

a date from which the recommendation
i should ake effect Therefore, there
" should be no apprehension in hon.
I

Members® minds that if the Pay Commission's
recommendations are delayed, 1t will
delay justice to the Government employees.
This apprehension should not be in hon.
Members® minds. (Jurerruptions)

. As far as the figures are concerned, the
* hon. Member, Shri Mohan Dharia, asked
i about the All India Working Class Consu-
mer Price Index. And 1 ndicated that,
according to the formula that was formulated

by Shr Gajendragadkar, we have agreed
-~ that, when this particular index:rise by
ten  points, it wiil automatically be

connected with the dearness allowance.

At present the average increase has not
been of ten per cent. and we have seen
that, when last time this index touched
i 215, then the dearness allowances were
" revised. And  when 1t reaches 225,
. then again the occasion will come
when the dearness allowance. etc. will
i have to be revised. So this s the last
point that the hon, Member asked.

like o assure
intention and

In conclusion 1 should
Mr. Advani that it is our
also it 1s the intention of the Pay
Commission to expedite this matter as
much as possible, but because of the
voluminous representations that have been
made and the complex nature of the question
it 1s takmg a little  time.

SHRI D. THENGARI (Uttar Pradesh) :
Sir

SHRI T. V. ANANDAN (Tamil Nadu) :
| Sir, 15 1t not u fact thal my name is



155 Calling Attention

{Shri T. V. Anandan}]

already there ? I have not yet been
calted. I shoud be given time.

MR. DEPUTY CHAIRMAN : I have
so far called one person from each party.

SHRI T.V. ANANDAN : This is not
the first occasion. Even on the last
occasion I was given the same treatment
although I had sent in my name.

MR. DEPUTY CHAIRMAN : I have
already called a Member from your
group.

SHRI T.V, ANANDAN : I am so sorry.
1 have given in my name and yet I have
not been called. It is your duty being
in the Chair to find out who has given
in his name and who‘not.

MR. DEPUTY CHAIRMAN : If there
are more Members from one group
let the party decide it.

SHRI T. V. ANANDAN : 1 have been

waiting for my turn and seeing all
this time the precious time of the
House unnecessarily wasted in cross-

talks and cross-questions and cross-
explanations. Our people are watching
us with what dignity and with what
prestige we are conducting overselves
here.

MR. DEPUTY CHAIRMAN : 1t is for
Members to decide that how they should
ask questions.

SHRI D. THENGARI : You know we
ask only relevant questions.

SHRI M. V. BHADRAM (Andhra
Pradesh) : We do not know the time
by when the recommendations of the
Pay Commission in their interim report
would be made available to the Govern-
ment. Meanwhile, will the Government
consider giving 100%  neturalisation to
these employees, particularly to those
whose pay packet isless than Rs. 500
per month?

SHRI VIDYA CHARAN SHUKLA
All these matters are under the considera-
tion of the Pay Commission, and I do
not think Government would be justified
in taking any ad hoc decision.

One particular point of Mf, Advani’s
question which I forgot to reply was
regarding the original terms of reference
of the Pay Commission. He said that,
when the original terms of reference
were mentioned or when they were
framed, the question of interim relief

[RAJYA SABHA]
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was not included in them and it was
included leter on. 1 would draw his
attention to the term of reference
which is No. 4. In the Notification,
which was issued on the 25th of April,
it was specifically mentioned, the question
of interim relief was specifically mentioned.
But it was later on amended to make it
more explicit. This is about all, Sir.
It is not that the Government overlooked
the question of interim relief and it
was later on added as a matter of any
pressure.

MR. DEPUTY CHAIRMAN : Mr.
Anandan, you canput your guestion.

SHRIT. V. ANANDAN : May I know
from the Government if after 1967 the
entire pay structure in this country had
achange ?The State Government employees
in this country, who were drawing a lower
scale in comparision with the Central
Government employees, have got an
upgradation in their salary. For instance
West Bengal, Kerala, Maharashtra, all
these State Government employees have
had their salaries increased. And here,
the Central Government employees have
not had their salaries increased propor-
tionately, in proportion to the level
at which their salaries stood formerly.
At the same time, in the case of the public
sector undertakings run by the Govern-
ment itself, they have increased the sala-
ries of the employees there, rather, have
made an ad hoc announcement of interim
relief in the case of the employees there.
Is it not a fact that steel workers have
been given an increase of Rs. 33 ?
Is it not a fact that the workers of the
Hindustan Aeronantics have at the instance
of the Government of India been given
an interim relief of Rs. 30 ? It is
also not a fact that the Bharat Earth
Movers have been granted an interim
relief? Isitnotafact that Indian Airlines
at the instance of the Prime Minister that
its Chairman before his retirement ought
to declare an interim relief, have been
given an interim relief of Rs. 327 Is
itnot afact that while class IV employ-
yees elsewhere are drawing Rs. 190 to Rs.
210 the class IV employees of the Central
Government draw only Rs. 141? Has
this not dawned upon the Government
who is supposed to be the custodians of
some 25lakhs of employeesin the country?
Have they not felt the justification and
the need for an immediate increase in their
wages to bring them on par with other
wage-earners in the country ? Have you
not had a proper understanding of all
these things? Yet you have referred
the matter to the Pay Commission know-
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ing fully well that the Pay Commission
will not be able to give a decision on this
question of i1 terim relief within a period
of three or s« months. You are now
§aying that there is no unanimity
in the chcice of a person amongst
the labour ' njons but is it not a
fact that the procedure already laid
down by the Sovernment of India is that
the represent itive character of a trade
union in the country should be decided
on the basis of its membership? Is not
the Labour Ministry every year analysing

the rpembers ip and giving it to you
fqr internaticnal  representation?  The
difficulty is yu are not labour based;

this Government  has no idea of the prob-
lems of labour in the country and there-
fore you have denied their representaton

in the Pay Commission. In the First
Pay Con_lmlss on there was labour re-
presentation  when the Britisher was

here he did rea ise the importance of this.

MR. DEPJTY CHAIRMAN All
right; you n)wask the question.

SHRI T. V ANANDAN: In the Second
Pay Commiss on you denied representa-
tion. After reedom you have denied
representation to the  labour. When
the Prime Mi iister insisted on the grant of
interim rclie to other sectors, why is
not the sam: attitude shown towards
the Central Government employees on
whom the C overnment of India depends
so much ? "Therefore now......

MR. DEPUTY CHAIRMAN
your question please.

SHRI T.V ANANDAN : I am saying
all these becad ;e I know the facts. It is not
so easy for t| e Pay Commission to come
to a decision on interim relief; it will
take its own time because voluminous
representation  have been sent to them
and it is dif icult for the Commission to
come to a juick decision. Therefore if
the Governm 'nt of India is interested in

Ask

the welfare »f the Central Governmnt
employees, yiu can direct the Pay
Commission o immediately come out

with an amouncement of an ad hoc
increase. The employees and their families
excpected tha:. on the night of the 14th
August there will be an announcement
in this regail as a gift on Independance
Day but it vas not there and they were
disappointed.

MR. DEP{JTY CHAIRMAN :
will be enougl now.

SHRI T. ‘. ANANDAN : Therefore,
may I ask t}: Government of India taking
and analysing the present situation prevail-

That
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ing among the Central Government
employees and in order to prevent their
agitational attitude will you please
direct the Pay Commission to see that
before the end of this Parliament Session
they announce atleastanad hoc increase?
Let them give . .

MR. DEPUTY CHAIRMAN : . . .That
question has already been answered a
number of times.

SHRI T.V. ANANDAN : ..some Rs.
30 toRs. 50 which the Government
of India themselves have directed other
public sector units to give. They can
ask the Pay Commission to make a
declaration before the end of this Session.

SHRI VIDYA CHARAN SHUKLA :
There is nobody more interested in the
welfare of the employees of the Govern-
ment of India than the Government
of India themselves.

SHRI T. V. ANANDAN : You are not;
that is the difficulty.

SHRI VIDYA CHARAN SHUKILA :
And therefore we are taking expeditious
action to see that interim relief is available
to our employees as quickly as possible.
I am only surprised that the hon. Member
should compare the interim relief which
is given to employees of some companies—
may be they are public undertakings—with
the question of interim relief to Central
Government employees. In complexity,
in dimensions, they are completely different
problems, so different? rom each other
that the two cannot be compared, that
the two cannot stand any comparison
atall. Itonlyshowsthat the hon. Member
is very anxious that some thing should
be done very quickly and I share that
anxiety.

SHRI T. V. ANANDAN : This is a
democratic set-up and you cannot have
different standards.

SHRI VIDYA CHARAN SHUKLA :
We share their anxiety that it should
be done quickly and I have already
expressed my desire, my view and my
hope that the Pay Commission itself will
attach the utmost wurgency and impot-
tance to this question and come to
a conclusion as soon as practicable, so
that this question can be decided by the
Government in an expeditious manner.
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SHRI D. THENGARI : Is it not a fact
that the name of Mr. E. X. Joseph was
suggested by a majority of the unions
and associations of the Central Government
employees, and, if so,
Government accepted the name?  Secondly
is the Government awarc that the compila-
tion of the cost of living index 1s faulty?
For example, the wholesale price is taken
into consideration while compiling the
index number. while the poor workers

have to purchase goods at retail prices.
Has the Gosernment advised the Pay
Commission that there should be a

recompllation of the index number on the
basis of realism ? Only on that
quantum of mterim  relief  should
decided. Thirdly, may I know whether
the Pay Comnussion has been asked to
grant mterim relief on the basis of the

be

index number which should be recom-
piled or whether the capacty to pay
has also been brought in even for deter-

mining the interim  relief?

SHRI VIDYA CHARAN SHUKLA : It
is not a question of the majority or the
minority of trade unions suggesiing a
particular name. 1t IS a question  of

why has not the !

basis the |

[ RAJYA SABHA ]

arriving at a consensus. The hon. Member |
knows that no consensus could be reached -

on the mame of Mr. Joseph. His name
was suggestied and there were other names
that were also suggested,
sensus could be reached. Therefore, it was
not possible to include his name. As far
as the faulty index number is concerned,
I suppose it is a matter of opinion. The pay
Commuission - itself is competent to go
nto the questron and find out on  which
set of statistics 1t is going to rely and on
which set of statistics it is nol going to
rely. It is not for Government to tell
them which is right and which 18 wrong.
it 1s for them and they are going
into this matter. Itis not the Pay Commi-
ssion which is going to grant any reljef
or any such thing. They are going to
make their recommendations and on the
basis of those recommendations Govern-
ment will come to its conctusion. As
1 said earlier, we hope the recommenda-
tions of the Pay Commission will be
available to us very soon.

SHRI D. THENGARLI : May T know
whether the question of capacity to pay
has been brought in for determining the
interim  relief?

SHRI VIDYA CHARAN SHUKLA
Well, when the Commission
recommendation, the Government  will
take into consmideration that also. There
is no doubt about 1.
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PAPERS LAID ON THE TABLE

MINISTRY OF FINANCE (DDEPARTMENT  OF
REVENUE AND INSURANCE) NOTIFICATIONS

THE MINISTER OF REVENUE AND
EXPENDITURE IN THE MINISTRY OF
FINANCE (SHRI VIDYA CHARAN
SHUKLA) : Sir, 1 beg 10 lay on the Table
a copy each of the following Notifications
(in English and Hindy of the Ministry of

Finance (Department of Revenue and
Insurance):—

(i) Notification G.S.R. No. 1096,

dated the 25th  July, 1970, together

with an  Explanatory  Memorandum
thereon.

(ii) Notification G.S.R. No. 1097,
dated the 25th July, 1970, togcther
with an  Explanatory Memorandum
thereon.

(ii) Notification G.S.R. No. 1[I,
dated the Ist August, 1970 together
with an  Explanatory Memorandum
thercon.

[Placed in Library. See¢ No. LT-4001/70
for (i) to (iii).]

NOTIFICATIONS UNDER THE CusToMs ACT,
1962

SHRI VIDYA CHARAN SHUKLA
I also lay on the Table a copy each of the
following Notifications (in Enghsh
and Hindi) of the Mimistry of Finance
(Depariment of Revenue and Insurance),
under section 159 of the Customs Acl,

1962 —

(v Notification G.S.R. No. 1118,
dated the 30th July, 1970, together
with an  Explanatory Memorandum
thercon.

(ti) Notification G.S.R.  No. [112,
dated the Ist August, 1970 together

with an  Explanatory Memorandum

thereon.
[Placed in Library. See No. Lt 4002/70
for (1) and (i1).]

(DEPARTMENT OF
NOTIFICATION

ofF FINaNCE

REVFNUE AND INSURANCL)

SHRI VIDYA CHARAN SHUKLA :

Sir, I also lay on the Table a copy of the
Mimistry  of Finance (Department of
Revenue and Insurance) Notification

' G.S.R. No. 1121, dated the Ist August,

1970 (in English and Hindi). together
with an Explanatory  Memorandum
thereon. [Placed in Library See No. LT-
4001/70.}



